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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) to (c). The information is 
not readily available. It is being collected 
and will be laid on the Table of the* 
House.

Tax on Donations Received by Political 
Parties

6393. SHRI VIRF.NDRA AGARWAL: 
Will the Minister of FINANCE bt pleased
to sta te :

(a) whether Government are aware that 
many individuals and political leaders collect 
funds and the funds so collected by them 
are thereafter donated to political parties ;

(b) if so, what are the particulars of 
such donations in respect of the Congress 
Party i„, the course of last three years ;

(c) whether such amounts collected and 
donated arc subjected to Gift-tax and 
Wealth-tax and if so, whether the persons 
donating these amounts have been assessed 
for the respective payment of taxes ; and

(d) if not, what are the provisions of 
law under which tax exemption has been 
granted ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) and (b) No returns arc 
furnished by individuals who collect funds. 
Such collections are not taxable at the hands 
of these individuals. Government have no 
information regarding the donations ccllec- 
ted by various political parties.

(c) The legal position, is that any trans
fer of property which comes within the 
definition of gift as given in Section 2(xii) 
of the Gift Tax Act, 1958 would be char* 
geable to gift tax ; similarly any accretion 
to the net wealth as defined in Section 2(m) 
of the Wealth-tax Act, 1957, whether as a 
result of receipt of any contribution or 
otherwise, would be chargeable to wealth- 
tax,

(d) Does not arise.

House Rent* Medical and Children Educa
tional Facilities to Employees of 

Punjab, West Bengal, Mysore and 
Gajarat States

SHRI TEJA SINGH SWAT AN- 
TEA i Will the Minister of FINANCE be

pleased to state :
(a) the rates and conditions for allowing 

house rent, medical and children educatio
nal facilities to State Government employees 
in the States of Punjab, West Bengal, 
Mysore and Gujarat ; and

(b) whether steps are being taken to 
grant these facilities in Punjab State on the 
pattern of West Bengal Government ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) The information is being 
obtained from the State Governments con* 
cerned and will be laid on the Table of the 
House when it is received.

(b) No, Sir. Each State has to evolve 
its own pattern of local allowances to suit 
its needs and changes of the nature proposed 
could appropriately be left to the State 
Governments concerned.

Mismanagement fn Punjab Roadways 
Amritsar

6395. SHRI B. S. BHAURA : Will 
the Minister of SHIPPING AND TRANS
PORT be pleased to state :

(a) whether any representation has been 
received from some Member of Parliament 
or cx-M.L.A. regarding the illegal labour 
practices and mis-management in Punjab 
Roadways, Amritsar ; and

(b) if so, the steps taken to remove the 
grievances raised in that representation ?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR):
(a) and (b), The information required is 
being collected from the Government of 
Punjab and will be laid on the Table of the 
Sabha, when received.

Social and Economic Blockade Enforced in 
Dhablan Village, Patiala

6396. SHRI B. S. BHAURA: Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state :

(a) whether social and economic blockade 
had been enforced against Harijans recently 
in village Dhablan, District Patiala in 
Punjab for their refusal to work in the 
fields of landowners at Rs. 4/~ pear day ; 
and .
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(h) i f so, the steps being taken by the 
authorities to assist the aggrieved ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRI K. S. RAMA- 
SWAMY): (a) and <b). The requisite 
information is being collected from the 
Oovernment of Punjab and will be laid 
on the Table of the Sabha In due course.

Tribal Block Sanctioned for Kerala

6397, SHRIMATI BHARGAVI 
THANKAPPAN : Will the Minister of 
EDUCATION AND SOCIAL WELFARE 
be pleased to sta te :

(a) the total number of Tribal Blocks 
sanctioned for the State of Kerala and the 
criteria adopted for according sanctions 
thereof as also the estimated expenditure 
likely to be incurred thereon during the 
current year ; and

(b) the number of Tribal Blocks sane* 
tioncd for Quilon District in Kerala ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRI K. S. RAMA- 
SWAMY) : fa) Total No. of T.D. Blocks 
•auctioned : One

Critcrh adopted for sanction
Each Block should have ;

(i) The total population of 25,000 
(it) the minimum tribal concentration 

of 66j%,
(lit) an area of 150-200 sq. miles,
(iv) viability to function as a normal 

administrative unit.

Estimated expenditure for 1971-72 :
Rs. 1 lakh.

<b> Nil. The only T D . Block in 
the State is Attapady in Palghat district.

Development of Sports in Kerala

6398. SHRIMATI BHARGAVI
THANKAPPAN : Will the Mink ter of
EDUCATION AND SOCIAL WELFARE 
be pleased to state:

(a) whether Government of Kerala 
have formulated any scheme for the develop
ment of sports in the state of Kerala;

(b) whether Central Government have 
decided to provide financial assistance to 
the State Government for the purpose

* and
(c) if so, the amount thereof 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRI K S. RAMA* 
SWAMY) : (a) Information has been
called for from the State Government.

(b) and (ct. Decisions will be taken 
after the schemes have been received and 
examined.

Post Mstrte Scholarship to Scheduled 
Caste and Scheduled Tribe 

Students of Kerala

6399. SHRIMATI BHARGAVI 
THANKAPPAN : Will the Minister of
EDUCATION AND SOCIAL WELFARE 
be pleased to state :

(a) the amount of grant provided by the 
Central Government to the State of Kerala 
during the period of Fourth Plan for dis
bursement as scholarships to the post- 
Matric students belonging to the Scheduled 
Castes and Scheduled Tiibe ; and

<b) the per capita amount fixed for 
post-Matrie students of different classes 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRI K. S. RAMA- 
SWAMY) : (a)

Rs. in lakhs

Scheduled Castes 18.20
Scheduled Tribes 2.80

This is over and above the State 
Government's committed share.

(b) Scheduled Caste and Scheduled 
Tfibe students i*re paid a monthly mainte
nance allowance varying from Rs. 27 to 
Rs 112.50 p m. (dependitrg upon ti e couise 
of study and whether the candidate stays in 
the hostel or is a day scholar) and non- 
refundable crmpulst*ry fee« and approved 
study tours and thesis typing .'printing 
charges. A statement in this regard is laid 
on the Table ol t ie  House. [Placed in 
Ubrury, £#fNo.LT~-773/71].




